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Present: Sh. S.S. Hira, counsel for the petltloner

Sh. Lakhlnder Bir Singh, counsel for the respondents.
| .
1. The present C.P has been filed by the petitioner alleging violation

of order dated iI27'03'2015 vide which O.A was allowed and the
impugned orde;r therein was set aside with a direction to the
respondents th) pay the applicant salary arrears due to him
within a period of two mbnths from the date of receipt of
certified copy ojf the order. _ |

2. Upoh notice, léarne"d counsel for the respondents seeks and is
permitted to fiIIe response in the court. The same is taken on
record. | _'

3. Based theréupcIJn, learned counsel for the respondents submitted '
that the authorltles have complied with the order of this court by
giving arrears of salary for the period 10.07.1996 to 31.10. 2011
therefore, theé present C.P may be dismissed havmg been
sa'tis\ﬁed,‘ wher’feas,’ learned counsel for the petitioner submitted
that responderjts‘héve not granted the some behefits, therefore,
the respo'nde_ntIs have themselves committed further contempt.}

4. We have gone the prayer made in the O.A, which reads as

. under:- ! [ , | |

A\

a) Issuie a direction to the official respondents to grant
the arrears of pay differences to the post of Truck Driver,
Grade II to Khallassi Helper and other consequential
benefits for the period of 10.07.1996 to 31.10.2011 with
18% inﬁerest per annum in view of acquittal order passed
by the Hon’ble Pb. & Hry. High Court vide judgment dated
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01.05.2009 for the said charges of 304-A, 279 and 427
IPC.”

'b) Setting aside the impugned order dated 10.02.2014 (A-

7) and impugned order 10.09.1996 (A-1) being illegal,
arbitrary, malafide, violative of Article 14, 16 and 21 of the
constitution of India and Railway Services Rules and being
contrary to settled proposition of law as mentioned in the
grounds of appeal.

c). Applicant be granted any other relief or direction whfth
this Hon'ble Tribunal deems fit under the circumstances of
the case. | o

d) Cost of the application be awarded to the applicant.”

. We have again perused the order dated 27.03.2015 passed by
this court and we are satisfied that respondents have complied
with the order. Merely because the applicant in relief clause 8(c)
of the O.A has sought any other relief or direction which this
Hon'ble Tribunal deems fit under the circumstances of the case
would not make him entitled for the benefit which has not
Specifically been asked for in the O.A.

In view thereof, the present C.P is 'ldismissed having been
satisfied. However, the petitioner is at liberty to make
representation ‘be_fore the authorifiés for relevaﬁt benefits.

. Notices issued to the respondents are discharged.
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